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CENr:RAL ADMINISTRATIVE TRmUM\L AUA~BAD BEI'C~ 

AL~D. ~ / 

o .A .No .1039 of 1990 /_ \ 

Viawy 14.aar Ch~turvedi & .laotben •• .App lie ant I!' 
Versus 

Union of India & others · ••• • ••••••••• Respendentsf 

Hon 'ble Mr~".Justice U C .Srivastava. V C. 

Hon 'b le Mr'.K,Obayva j,A ,M; 

(BV Hon'ble Mr.Justice U.C .Srivastava,V .c •.) 

The app licantt ,13 in number, ~PP lied for 

the post of Class IV Khalasi in Electric~! Iocoshed, 

Division,Jhansi and after qualifying the written 

test, they were called for interview. They allegedly 

passed the written test, t~t is Why they were ca lied 

for interview • From the newspaper they learned tMt 

they have been declared passed to the written test 

examination. Final result was claclar&d after 

completing the written test and interview test and 

146 candidates were selected including the applicants 

also and the declaration tf the final Asult w~s pasted 

on the Notice Board in the month Of October•l988 

but even then the appoint!Dents have not been given 

to the applicants and till Pebruary,l989 only 70 

candidates who were selected; were given ~ppointment 

and rest were informed that there is initiation ef 
• 

Electric U.nes till the Etarsi Station, as such 

the persons, who were working in the lte~m~ · sh•d1 

were adjusted firstly as the steam Shad w~s 

te:rminated. Although they were ma de to belief that 

they will be given appointment till December,l989 

but despite requests • nothing was done and as such 

they after approachin;J the departmental authority • 

• , ItS approached the tribunal pr•ying that the resp • 



.. 
J 

~ . 

-2-

be directed to appoint the app licant.s on the pest. ef 

grade IV Khalasi in the pay scale of 750-940e1ther 
• in the ~nsi Division or in Bhop~l Division or autsltt 

where the posts are lying vacant aftf!r expiry of the 
• 

term of their p~nel decl~red on 30.10.88. It is furthel 

prayed that the respondents be directed toe xtencl 

the ptried of pane 1 of the applicants othexwise it 

will be exh~usted by 30,10.90. 

2. The respondents h~va opposed the app licatien 

It has been stated by them that the panel consisting 

of 146 candidates ~gainst 29 vacancies Which were 

advertised • were to be f illed in by the direct 

recruitment and a panel cons isting of 146 persons 

in accordance with merit , was prepared and 70 

candidates were appointed and others could not be 

appointed due to absoxption of surplus staff of 

steam shed at Agra Gantt and Gwaliar as those 

sheds were closed and there was shriWcage of 

staff strength in Jhansi steam-loco-shed also. 

Secondly, • ban on direct recruitment from Open 

market was imposed by the General 143nager, Bombay 

vide letter dated 31,3 .90.5ven tlaugh life d the 

pane 1 has exPired but as the applicants have b"ft 

selected. there appears no reason as to why they 

shall not be given appointments as and when vacancies 

arise and priority will be given to them ln preference 

to the nf!W conaers. Accordingly. the apPlication "ands 

disposed of With the direction that the cases of the 
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applicants fer appointlaent shall be considered 

as and when vac•nc ies ~is•. Ne order as te ces'ts. 

")...; V\'Y,h ;~ 
ME PeER (4 ~ u v 

DATED S OCTCBER 16,1992. 
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